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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 977349.NRG/LP Dated:n.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ramneet Sharma

S/o Shri Rajinder Kumar Sharma
R/O Village Dandi, Chabri, Tehsil Bhalla, District Doda.

vide notification No. 1254 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an ,

Advocate is ordered there before.
S

r,. L/f#.t'
(Mohammad Yasin Beigh)

By Order

Registrar Administra Pon

No: LIbeI g- D,LRGILP Dated 26.08.2025
/-y

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ramneet Sharma, Advocate

. .. ... for information and necessary action.

Addition a Reg}£trar (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E ILMENT

NOTIFICATION

No: a7 lq aBa;/RG/LP Dated:A.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wamic Wasim Nargal
S/O Shri Wasim Sadiq Nargal
R/O H.No 174, Sector-A Subash Nagar, Rehari, Tehsil and District Jammu

vide notification No. 1155 of 2024/RG/LP dated 19.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

/Hy

(Mohammad Yasin Beigh)
Registrar Administration'T“"“"'-:;'T

eZ 883–. qQ RG/LP Dated:36.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wamic Wasim Nargal, Advocate

. .. ... for information and necessary action.

"C"'"’'“’'“"“(’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: #77£qg9aatG/LP Dated: JC08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Luxmi Ahuja
D/O Shri Baldev Raj Ahuja
R/O JMC 763, Lane No.3, near Metador Stand, Bhagwati Nagar, Tehsil &
District Jammu

vide notification No. 981 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order I

fI
(Mohammad Yasin Beigh)

U
').08.2025

Registrar Administr
1/

No: 06891– q 0 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Luxmi Ahuja, Advocate

. ..... for information and necessary action.

Additional Registrar ( L.P)

q/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:,n@@7RG/LP Dated:9408.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raghav Sawhney
S/O Shri Ashutosh Sawhney
R/O H.No.343, Pacca Danga, Tehsil & District Jammu.

vide notification No. 1016 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. I

AN

By Order ..,v/<Si
(Mohammad Yasin Beigh)
Registrar Administr4fion

D,t,dJ408.2025 v b

aA % IS

n,: W]U_-WI RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raghav Sawhney, Advocate

. .. ... for information and necessary action.

'+)
'ddit6n41 RegibtrarV’V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:@"'7RG/LP D,t,dA.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Novid Azam
S/O Shri Mohd Azam

R/O Village Jamola, Block Budhal, Tehsil Koteranka, District Rajouri.

vide notification No. 1234 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before,

1

By Order '-i. b J
(Mohammd Yasin-Beigh)
Registrar Administr4tion

N„ Q 6 qQ 8 - qI s- RG/LP &D,t,dJ£.08.2025 t/

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Novid Azam, Advocate

. .. ... for information and necessary action .

§'"'F’
Additional Reg
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A778 4AoJ(7RG/LP Dated:#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarif Hussain
S/O Shri Bashir Hussain
R/O Kote, P/O Behrote, Tehsil Thannamandi, District Rajouri.

vide notification No. 1314 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment aslan
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)

Dated,J{08.2025 b &

r)

Registrar Administrafion

N.: U6q tG - JB .RG/Ln

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarif Hussain, Advocate

. .. ... for information and necessary action.

( L.P)Ad\dition'al 'Regis\rar
li
a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:g786 eg gd2b-/RG/LP Dated W.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bindu Devi

D/O Shri Rashpal Singh
R/O Khori Sangar, Ransoo, Tehsil Pouni, District Reasi.

vide notification No. 967 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Mohammad Yasin i:-igh)

R\$strar Administra1
No: Q6qQs= gh RG/LP Dated.-A£08.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bindu Devi, Advocate

for information and necessary action

Addition
b I RegIstrar ( b.P)

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 1 mM/RG/LP Dated:U.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivani Devi
D/O Shri Balkar Chand
R/O Village Kalyana, Tehsil R.S. Pura, District Jammu.

vide notification No. 1045 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Re£istrar Administrqlion

D,t,d96.08.2025 b )No: t46q€3,-.6C) RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shivani Devi, Advocate

. .. ... for information and necessary action.

6

L.P)on£l ’kegigtrara
\}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &8A4JoggRG/LP Dated # .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Veerta Mishra
D/O Shri Shridhar Mishra
R/O Kishanpur, Kharta, Tehsil Dansal, District Jammu

vide notification No. 1272 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order {
r-) ' \b/ - a

(Mohammad Yasin Beigh)
Registrar Administratjpn

D,t,d,£&08.2025 V &N„hE:>RG 1– 68 _RG/LF

Copy forwarded to the: -

1

2
3.

4

5.

6.

7
\

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Veerta Mishra, Advocate

. .. ... for information and necessary action .

Adbitional /Regisbar ( L4P)
I\/ a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:#aM'-’./RG/LP Dated# .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gunveen Kour
D/O Shri Manjeet Singh
R/O Camp Gole Gujral, Talab Tillo, Mohalla Sach KhaIId, Tehsil & District
Jammu

vide notification No. 973 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r)'
(Mohammad Yasin Beigh)
Registrar AdministrqFion

N„ LIbq.bq JIb RG/LP Datedg£ .08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Gunveen Kour, Advocate

. .. ... for information and necessary action.

lnal ,kegis War (+.P)Adl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ,+7©q#2pK7RG/LP Dated:2£08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Shabab Malik
S/O Shri Mohd Pervaiz
R/O Chowkian Darhal, P/O Darhal, Tehsil & District Rajouri

vide notification No. 1229 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/firHl enrollment as an

c #
++IBy Order dpy

(Mohammad Yasin Beigh)
Registrar Administr#tion

No: qb 477 d LLRG/LP D,t,d,J608.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mob(I Shabab Malik, Advocate

. .. ... for information and necessary action.

L.P)Additional Registrara
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Amy@IRG/LP Dated 96.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Baasit Riaz Ahanger
S/O Shri Riaz Ahmad Ahanger
nO Hadad Pura Thakrie, Tehsil & District Kishtwar.

vide notification No. 965 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ./S

M'ham;lad Yastn Leigh)
Registrar Administr4tion

No: L( bqe£- q [ RG/LP Dated0608.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Baasit Riaz Ahanger, Advocate

. .. ... for information and necessary action.

rAyAv
Additional Registrar ( L.P)

“ - -}
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:97@6q{JOC7RG/LP Dated:#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parul Kumar
S/O Shri Rajesh Kumar
R/O W.No.4, Opposite Little Angels School, College Road, Tehsil & District
Kathua.

vide notification No. 1007 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as 'an
Advocate is ordered there before. :Dr

By Order r-ny
(Mohammad Yasin Beigh)
Regis,trar AdministrAtion

Dated:U.08.2025 V bN„ bbq q3-q7606RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Parul Kumar, Advocate

. .. ... for information and necessary action. . _/Aa-
Additional Registrar ( L.P)

“ - '£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MB®7RG/LP Dated a6.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nazakit Shabir
S/O Shri Qazi Shabir Ahmed
HO Village Behrote, Tehsil Thannamandi, District Rajouri

vide notification No. 1005 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. . !

By Order fI,n' \'-/ >0
(Mohammad Yasin Beigh)
Registrar Administra bon

D,t,d;£.08.2025 y yNo: qBb/– 766 8 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7
/

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nazakit Shabir, Advocate

. .. ... for information and necessary action.

%lr
Additional Registrar ( L.P)

’ k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %26TRG/LP D,t,d:&&08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naklesh Sharma
S/O Shri Mohan LaI Sharma

R/O Village Palli, W.No.03, Tehsil Bari-Brahmana, District Samba

vide notification No. 1231 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ('ID

The renewal / extension of
sought before the date of exnir'
Advocate is ordered there before.

lrovisional licence/enrollment must be
unless the absolute/final enrollment as an

... L_/dK.'
(Mohammad Yasin Beigh)
Registrar Administrdtion

I

By Order

Ho: 14@IF 76/4
Copy forwarded to the: -

RG/LP Dated9d.08.2025

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge1 Samba
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Samba

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naklesh Sharma, Advocate

. ..... for information and necessary action.

Additional
qr

L.P)Registrar
iI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9+Qq4go99RGIW Dated W.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Kashif Malik
S/O Shri Mohd Wajahad
R/O Near JuIIa Bridge, Main City, Ward No.07, Tehsil & District Rajouri

vide notification No. 1308 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

ua/L :\ AbC;
By Order f)'

(Mohammad Yasin Beigh)
Registrar Administration

b bNo: q'7ol} – by RG/LP Dateda6.08.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Kashif Malik, Advocate

. . . . .. for information and necessary action.

ditional RegistrAr ( L.P)
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3790 % }a&ORG/LP Dated: A.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himani Sagan
D/O Shri Kewal Krishan
R/O Village Dalogra, Tehsil & District Rajouri

vide notification No. 976 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

<%b(By Order /a'
(Mohamnn -Yasin Beigh)
Registrar Administration

I
/

No: L£l RG/LP Dated A.08.2025

Copy forwarded to th

1

2
3.

4
5.

6.

7/

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Himani Sasan, Advocate

. .....for information and necessary action.

AUdition
q/

( L/)al ’Registrar
C
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„&©'®/RG/LP D,t,dg6.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fraz Saquib
S/O Shri Abdul Hafiz Khan
nO Harni, Tehsil Mendhar, District Poonch

vide notification No. 970 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order eM6 V
dO ' \, /p- - +'

(Mohammad Yasin Beigh)
Registrar AdministraXion

b &N„ tIle>QIng R
Copy forwarded to the: -

RG/LP Dated a.08.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fraz Saquib, Advocate

. .. ... for information and necessary action.

Additionat

\/
Re/gistrar ( L.P)

a
;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,:}wlRGltP D,t,d,408.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Asha Devi
D/O Shri Ved Parkash
R/O Bhatoli (Kaller), Bhalla, Bhaderwah, Tehsil Bhalla, District Doda

vide notification No. 1192 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment aslan
Advocate is ordered there before.

By Order r-7 . ~ fbS
(Mohammad Yasin Beigh)
Registrar Administration

No: kbtbbRG/LP
Copy forwarded to the: -

Datedg l08.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms Asha Devi, Advocate

. .. ... for information and necessary action .

8

dditional Registrar (

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \ >q :> 4Xo\qRGttP D,t,d,2Z08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonia Sharma

D/O Shri Raj Kumar
nO Village Chak Jaralan, P/O Bagnoti, Tehsil Nowshera, District Rajouri

vide notification No. 1255 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

_ n \JF7ai_ ' Xi VJ

By Order
(Mohammad Yasin Beigh)
Registrar AdministraHon

r)'

No: L,I on J-dO RG/LP
Dated :2708.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonia Sharma, Advocate

. .. ... for information and necessary action.

a kegistPar (:dditio
t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Xa. W7RG/LP D,t,da.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Sharma
S/O Shri Sant Ram Sharma
R/O Railway Line, Village Gagian, Tehsil R.S. Pura, District Jammu

vide notification No. 1318 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ++)'

(Mohammad Yasin Beigh)
Registrar Administralion

I[) a t e d : 1111111+H 0 8 H 2 0 2 5 1:1V bNo; L®RGILP
Copy forwarded to the: -
1

2
3,

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vishal Sharma, Advocate

. .. ...for information and necessary action.

Additional RegistrarX L.P)

i
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 £Q£4 Tba /RG/LP Dated: A108.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumeer Shabir
S/O Shri Shabir Ahmed
R/O Near Primary School
Kishtwar

Leyan, Tehsil Leyan Kewah Balloon, District

vide notification No. 1028 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

_ aU /_ A IL

By Order
(Mohammad Yasin Beigh)
Regjstrar AdministradonWNo: h.6+q 1 -84>q _RG/LF Dated:}708.2025

Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumeer Shabir, Advocate

. .. ... for information and necessary action.

P)Ag\dition;/RegIstrar (a
b



23

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 }qb 4b)., /RG/LP D,t,d:/7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dinesh Gupta
S/O Shri Manohar Lal
R/O H.No.1, Lane No.3,
District Jammu

Indira Colony, Janipur, Tehsil Jammu North &

vide notification No. 1222 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
unless the absolute/final enrollment as anSOU ht before the date of expir'

Advocate is ordered there before.
;b(

By Order /-)
(Mohammad Yasin Beigh)
Registrar Administradonw'’'"'"''":“"FNo: tO RG/LP Dated97.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
• also keeping record of the same.

Mr. Dinesh Gupta, Advocate
. .. ... for information and necessary action.

Additional Registrar (
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /297#aIr/RG/LP D't'd:2X08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ishaq
S/O Shri Mohd Yousief
R/O Dharana, Tehsil Mendhar, District Poonch

vide notification No. 1223 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
hamr}lh Yasin Beigh)

Registrar Administra.tion

D,t,d:408.2025 b bN,: q-71 /3- J a RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Ishaq, Advocate

. .. ... for information and necessary action.

A\dditional Registrar ( L.P)
a
b
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Aa. W8@RGILP Dated : 2708.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suryansh Thakur
S/O Shri Krishan Chand Manhas
R/O Village Trigam, Galiga, Tehsil & District Kishtwar.

vide notification No. 1260 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. , . _,’.

By Order r)'
(Mohammad Yasin Beigh)
Registrar Administrajion

D,t,d,L}08.2025 b/ VNo: tHISI-tO _RG/tn

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suryansh Thakur, Advocate

. .. ... for information and necessary action.

A)'.='/'egistrar (
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., /Aqq dDr/RG/LP D,t,d,A.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanchit Kaswalia
S/O Shri Rampaul Kaswalia
R/O Village Drawtey, Tehsil R.S. Pura, District Jammu.

vide notification No. 1261 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order fny
(Mohammad Yasin Beigh)

Y;Registrar Administra•D
Dated:b708.2025 uNo, \dWaRGILP

Copy forwarded to tI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanchit Kaswalia, Advocate

. .. ... for information and necessary action.

dditional Registrar ( 1,,P)aa/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/306 #gaZaG/LP Dated:A;D8.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayushman Pandita
S/O Shri Manoj Kumar Pandita
R/O Gurha Brahmna, Patoli, Tehsil & District Jammu

vide notification No. 959 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order P-)
(Mohammad Yasin Beigh)
Registrar Administra gon

Dated:}}08.2025 b yhi/Bl –ht4 RGILP
Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ayushman Pandita, Advocate

. .. ... for information and necessary action.
a

/ata
Adbitional Regis#rar ( L.P)

\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /30/ 4)aH/RG/LP Dated:V.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Mahajan
S/O Shri Ashwani Gupta
IUO H.No.113, Ward No.3, Bari Brahmana, District Samba

vide notification No. 963 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. /

By Order r)’
(Mohammad Yasin Beigh)
Registrar Administra£ion

[a te d : )IO 8 B 2 0 2 5 /EV bN„ h] t Qf-Sj RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashish Mahajan, Advocate

. .. ... for information and necessary action.

A&ditionai kegistrar ( b.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

1 3d@@ nRG/LP D,t,d,}708.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anit Singh
S/O Shri Jia Lal
R/O Village Dhanwan, Tehsil Kalakote, District Rajouri

vide notification No. 961 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order .->. t&a
(Mohammad Yasin Beigh)
Regjstrar Administration

v h& // 53 A & I!IIIIIIIIIIIII} FI? 1(9111i / L PNo:
DatedzQL708.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anit Singh, Advocate

. . . ...for information and necessary action.

A\iditional kegistYar ( L.P)
q/ a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ) BoB iI) ao9©RGILP Dated:4.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tushar Singh
S/O Shri Pritpal Singh Oberai
R/O Sector-7, Lane No.3, Guru Nagak Nagar, Tehsil & District Jammu

vide notification No. 1312 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before I

By Order L&amr
(Mohammad Yasin Beigh)
r='

Registrar Administrati9n

T"'"'"""""BNo: kg 161- 68 RG/LP DatedJ708.2025
Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tushar Singh, Advocate

. .. ...for information and necessary action.

"t':"’'“’:;'"“P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3oq#)o>97RG/LP Dated::4.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sushil Kumar
S/O Shri Bansi Lal
nO Ranjari P/O Rahya, Tehsil Vijaypur, District Samba

vide notification No. 1276 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

;

U

By Order /a'
(Mohammad Yasin Beigh)
Registrar Administr4jion

INNo: LiII bq –-l b RG/LP Dated;V.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sushil Kumar, Advocate

. .. ...for information and necessary action. B :

Abditional ’RegiJ/trar ( L.P)
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., /BaS-#2,,r/RG/LP D,t,d:2;08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parth Kaushal

S/O Shri (;opal Singh
R/O Katra, Bhagtha, Tehsil Katra, District Reasi

vide notification No. 1246 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

;bS
By Order mr

(Mohammad Yasin Beigh)
Registrar Administrajion

Dated.O/ 08.2025 W hN„ LI 7177– ak _RG/LF

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Parth Kaushal, Advocate

. . . . ..for information and necessary action.

dditional kegistrar ( L.P)

&



33

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J£RG/LP Dated:4.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehreen
D/O IVlohd Aftab
R/O W.No.17, H.No.33, Salian Talab, Tehsil & District Udhmapur

vide notification No. 1306 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollrrient must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :6
(M’?him,h lsin Beigh)

No: Lnlgs=gARG/LP
Registrar Administra jion

D a (e d : 111111170 8 # 2 0 2 5 111Z/ b
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhmapur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhmapur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehreen, Advocate

for information and necessary action

Aq\iijional Registrar (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 3o7qbbg IRGILP Dated:l7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajal Somriya
D/O Shri Dara Singh
R/O Near High School Ramban, Village Alanbass, Tehsil Banihal, District
Ramban.

vide notification No. 1296 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order pFy

(Mohammad Yasin Beigh)
Registrar Administra Wn

No.' L4Zl£Mo .RG/LP Dated: >408.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kajal Somriya, Advocate

. .. ...for information and necessary action.

Reggtrar (ditiona
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J3a8 4lbif /RG/LP Dated:>7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gurpreet
S/O Shri Sucha Ram
R/O Village Chak Gadha Dhar, Tehsil & District Kathua

vide notification No. 1291 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before. _1

,(
By Order n\

(Mohamnad Yasin Beigh)
Registrar Administratbn

No: LLIbM_RG/LP Dated:b7.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gurpreet, Advocate

. .. ... for information and necessary action .

Abditional Heg£trar (
q'/ g’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /30q qua /RG/LP Dated:>7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Garima Sharma
D/O Shri Parveen Sharma
IUO H.No.8, Krishna Nagar, Tehsil & District Jammu

vide notification No. 1290 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(]tt:hamhTd<in BeigB
Registrar Administra£ion

L/

By Order

No: q7) // - 18 RG/LP Dated: y08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Garima Sharma, Advocate

. ..... for information and necessary action.

Additional
/

k
!egistrar ( L.P)
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/3/O /Ag,Sr /RG/LP DatedD .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Bharti
D/O Shri Devi Dutta
R/O Kothi Morh (Chak Chuha, Tehsil Bishnah, District Jammu

vide notification No. 1220 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /-)'
(Mohammad Yasin Beigh)
Registrar Administrajion

) a t e d +1 8 0 8 B 2 0 2 5 biIJ bNo: LIZ) ,SZ- 63 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Diksha Bharti, Advocate

. .. ...for information and necessary action.

Adbitional/Regil£trar ( L.P)
a/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3//4>ol-SqRG/LP Dated:#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arvind Singh
S/O Shri Bishan Singh
mO Village Dharouth, Mandole-Kastigarh, Tehsil Kastigarh, District Doda

vide notification No. 1214 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. . I

By Order
1\X

/->'
(Mohammad Yasin Beigh)
Registrar Administratjon

l08.2025 v &No: .--LRG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arvind Singh, Advocate

. .. ...for information and necessary action.

"©££=' J'_'L'}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 13 ) RG/LP Dated:q.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Bharti
D/O Shri Romesh Lal
IUO Village Chak Baja, Tehsil R.S. Pura, District Jammu

vide notification No. 1239 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

n. q}#ba
(MohamrMd Yasin Beigh)

By Order

N 0 ; aZg=Z/ FI? IC:111b// L P

Registrar Administrath)n

Dated b4.08.2025
L/

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Priyanka Bharti, Advocate

'b'?"I
Additional Registrar ( L.P)

. .. ... for information and necessary action. r

L/ b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ J313#9©S7RG/LP D,ted:97.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Payal Deep Kour
D/O Shri Amarjeet Singh
WO Simbal camp, W.No.2, Near Krishna Mandir, Tehsil R.S. Pura, Jammu

vide notification No. 1240 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

q

aA
By Order fpa'

(Mohamma

--p„.=e""“"""T
%%gbA’

\fasin Beigh)

No: LI 7 #80 q7RG£P
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Payal Deep Kour, Advocate

. .. ... for information and necessary action.
,V/

-ditionZl RegIstrar (L,P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: my@/RG/LP Dated:a.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nikhil Kumar
S/O Shri Narinder Kumar
R/O Lane No.2, Satellite Colony Bathindi Morh, Tehsil Bahu, District Jammu

vide notification No. 1232 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

' butf
By Order

(Mohammad Yasin Beigh)
Registrar Administration

No: La&88-qgRG/LP Dated:EZ.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nikhil Kumar, Advocate

. . . . . . for information and necessary action

Additional Registrar ( L.P)
V [
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /31f4)gIS/RG/LP D,t,d: '7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rubia Altaf
D/O Shri Altaf Hussain

IUO Plangarh P/O Behrote, Tehsil Thannamandi, District Rajouri

vide notification No. 1249 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

',,. a
(Mohammad Yasin Beigh)
Registrar Administratjpn

V U

K

By Order

Q19g/- 3 B,RG/LP Dated: 1}08.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rubia Altaf, Advocate

. .. ... for information and necessary action.

Ad\ditional kegisVrar'Tq/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A Log ( /RG/LP Dated :: /.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubasher Hussain Mantras
S/O Shri Mohd Amin Mantras
R/O Gool Gundi, Tehsil Gool, Mohalla Behamdasa, District Ramban

vide notification No. 1301 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless th
Advocate is ordered there before.

By Order
,{

r pO +

(Mohammad Yasin Beigh)
Registrar Administration

Dated2+.08.2025 b C
10

No: tl+:369– II RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi

y:=£rgneib:toXE;njiEnt Pressl Srinagar for publication in the next issue of

Presidentl District COUrt Bar Association, Ramban

thE:fRiFaT tH;dsU Ph CouN of J&K and Ladakh’ Srinagar for uploading on

Incharge LibraYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Mubasher Hussain Manhas9 Advocate

. ..... for information and necessary action.

Ad&iti,„,i/R,gEt„, (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

S
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ ISI?, jJ,2f/RG/LP D,t,d,27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ritish Sharma
S/O Shri Khem Raj Sharma
R/O H.No.74 (Pvt), Sector 2, Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1013 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. )

By Order n - b4IS
(Mohammad Yasin Beigh)

“t''’' Ad"i"';''’'P"
Ay/No: LY2g IP ' II RG/LP Dated:,>408.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ritish Sharma, Advocate

. ..... for information and necessary action .

(A&ditiona’1 Reglstra
b
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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT SRINA(JAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: la,18
/

S /RG/LPIO,a Dated 22.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shiva Ji Rathore
S/O Shri Ranjeet Rathore
R/O Village Loiedhar, Dhar, Tehsil Mugalmaidan, District Kishtwar.

vide notification No. 1046 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
kdvocate is ordered there before.

By Order r)'
(Mohamrmd Yasin Bii-gh)
Registrar Administrafion

Dated:M.08.2025 U kNo, L7432 a2 ? RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Kishtwar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge LibraYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shiva Ji Rathore, Advocate

. .. ... for information and necessary action.

Additio
L/

naI Regi;trarX L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1317 &I Joag /RG/LP Dated :27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himanshi Verma
D/O Shri IVaresh Kumar
R/O Gagore Vijaypur near Middile School, Jammoria, Tehsil Vijaypur,
District Jammu

vide notification No. 1292 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ', . agE<’r
(Mohammad Yasin Beigh)
Registrar Administrajion*""“"""FNo: Ll:13} e-3 ( RG/LP Dated£2£08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Himanshi Verma, Advocate

. .. ... for information and necessary action.

tional kegistrar (-Ft/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: B 2 o e720IIS/RG/LP Dated :24.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Imran
S/O Shri Gulzar Ahmed
R/O Upper Dalwah, Tehsil Gool, District Ramban

vide notification No. 998 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order r)'
(Mohammad Yasin Beigh)
Registrar Admidistrati9n

][) a (e 1Cf : 2P 1PP H 0 8 a 2 0 2 5 \U $/N„ tf :+33C -93 RG/LP

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Imran, Advocate

. .. ... for information and necessary action.

al Registrar (Addition

(/ r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t:39 1 A Poi f /RG/LP

E
Dated P 4.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Varuh Verma
S/O Shri Ravi Kumar Verma
R/O VPO Gurha Brahmana, Tehsil Akhnoor, District Jammu

vide notification No. 1052 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. . .

By Order rP-)'
(Mohammad Yasin Beigh)
Registrar Administration

Dated 24.08.2025 v FN„ tIllBUy-fl RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Varun Verma, Advocate

. .. ... for information and necessary action .

AVi'"jul/'"''W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 13 #2 2D;Lf /RG/LP DatedP7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Purvayia Miskeen
D/O Shri Sameer Miskeen
R/O 136, Lower Laxmi Nagar, Sarwal, Tehsil & District Jammu

vide notification No. 1243 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

.-,. ’'
(Mohammad Yasin Beigh)
Registrar Administratjon

u’'"""""""T
By Order

No: 'ra3$9– sq RG/LP Dated:21.08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Purvayia Miskeen, Advocate

. . . . . . for information and necessary action

;it,.„,
.K##'

bditional Ffeg

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /:323 dJo2r /RG/LP Dated :##.08.2025

Provisional admission granted under Advocates Act1 1961 in favour of

Ms. Reedhika Sharma
D/O Shri Jatinder Sharma
R/O House No.305, Lane-O, Sector-2, Durga Nagar, Tehsil-Jammu North,
District Jammu

vide notification No. 1250 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

cnnCv
By Order

(Mohammfasin Beigh)
Regjstrar Administration

------ -––----–––-––-bNo; ViBe. - GI RG/LP Dated:24.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Reedhika Sharma, Advocate

. .. ... for information and necessary action.

AJditional

\/
Registr,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

2 ( &{2o2f/RG/LPNo Dated 94.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Gupta
S/O Shri Lekh Raj Gupta
R/O Ward No.12, Parliawand, Tehsil & District Kathua

vide notification No. 1253 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an _

Advocate is ordered there before. . J / 7/

By Order
(Mohammad Yasin Beigh)
Registrar AdministratioAn

][) a te d ;) 2 a 8 a 2 0 2 5 1EII/ L
r--I

N„ 1723+6 - 83 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahul Gupta, Advocate

for information and

A\iditional Regis Bar (
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3 26 d A);5/RG/LP Dated : ? t.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar
S/O Shri Chhankar Chand
R/O Village Amala, Tehsil Samba, District Samba

vide notification No. 1275 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
?o haAIrnYasin #ergh)

It eI I
:rar Administratic

a
@N„ Ll 738Vl7 r RG/LP D,ted:2;L08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjeev Kumar, Advocate

. .. ... for information and necessary action.

A&ditional
U

L.P)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /397 o/ ,A2f /RG/LP Dated:9t08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Jamwal
S/O Shri Karan Singh Jamwal
wo H.No.115, W.No.3, Rajput Man(li, Tehsil Akhnoor, District Jammu

vide notification No. 1320 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension lrovisional licence/enrollment must beof
enrollment as anirsought before the date of ex

IqmyBy Order
(M6hammad Yasin Beigh)

1"E“’' Ad"'"';“’"f"
No: qq3 q 2-qq RG/LP Dated:9108.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu
cp(../ e_(.-/8urts, HiGh Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vishal Jamwal, Advocate

. ..... for information and necessary action.

Abditiona1 Registrar ( LP)
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \39 89262 f /RG/LP D,t,d,27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mu(lit Mahajan
S/O Shri Rakesh Mahajan
R/O H.No.276, W.No.1, Subash Nagar, Dhar Road, Tehsil & District
Udhampur

vide notification No. 2018 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

... \ /g
(Mohammad Yasin Beigh)

.,b.D*.,.,. I'D*'*' "d""*“"F

By Order

No: LI :+y ba – 'i RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mu(lit Mahajan, Advocate

. ..... for information and necessary action.

hi„m.
"P"~”"-'P



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(-; AR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ' ?a/f/RG/LP Dated:9t08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Prashant Manhas

S/O Shri (;har Singh
R/O Village Nandwal, Tehsil I(hour, District Jammu

vide notification No. 1010 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

rw
(Mohammad Yan Beigh)
Regi, Administration

No, HILIoR - t ( RG/LP D,t,d,24.08.2025

Copy forwarded to the: -

1

2

3,

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Prashant IVlanhas, Advocate

. . ...for information and necessary action

AJditional RegistYar ( L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /33. plo2£/RG/LP Dated:2408.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Sharma
D/O Shri Kartar Nath Sharma

R/O Padanoo, Garhi, Udhampur, Tehsil & District Udhampur.

vide notification No. 1012 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate iS ordered there before. I _ J

;b(
By Order rl'

(MohamRal
trar Administrati

’asin Beig

No, q+t+IG -2 b RG/LP Dated,2}.08.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Priya Sharma, Advocate

. .. ... for information and necessary action.

’)Additional’Regigtrar
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

E

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: U =>a2 f /RG/LP Dated:97.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raghav Jandial
S/O Shri Pawan Kishore Jandial
R/O 122/3, Adarsh Colony, Tehsil & District Udhampur

vide notification No. 1022 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
/,.#M£

(Mohammad Yasin Beigh)

-A""“-"“F
N„ LI? c7? V- 3 / RG/LP D,t,d:>4.08.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raghav Jandial, Advocate

for information and necessary action

ional Registrar ( LAl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 332 9o25/RG/LP Dated 94.08.2025

Provisional admission granted under Advocates Act1 1961 in favour of

Mr. Tayoub Javed
S/O Shri Shabir Ahmed
R/O Kalaban, Tehsil Mendhar, Distt. Poonch

vide notification No. 20 dated 16.05.2019 for a period of one year has been

extended till 31.12.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. .

By Order
1\$

r)
(Moham
Registrar Administrati

N„ tl?q3D –3 q RG/LP D,t,d,at08.2025

Copy forwarded to the: '

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tayoub Javed, Advocate

. .. ... for information and necessary action.

,/
istrarv( L.a)

a
tional Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: F3 33 9.2g/RG/LP Dated:97.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arif
S/O Abdul Rashid

R/O Chachawah B, Tehsil Gool, District Ramban

vide notification No. 66 of 2022/RG/LP dated 24.02.2022 for a period of one year

has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /-\ . ’\ /<Sdib- '’'a
(MohamrrmYasin Beigh)
Registrar Administration

Ode

N„ q7qUO-LIT RG/LP D,t,d,2:r.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Arif, Advocate

.-.. ... for information and necessary action.

Registrar (Additional
U k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t33vaq golf /RG/LP Dated:#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Munish Khosla
S/O Amit Khosla
R/O H.No.75, Sector IA, Sharika Vihar, near JP School Lower Roop Nagar,
Tehsil & District Jammu.

vide notification No. 1015 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
,bf

p=='
(Mohammad Yasin Beigh)

ERegjstrar Administrati
Dated %.08.2025 vN„ Llq-IL/ g- gg RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Munish Khosla, Advocate

. .. ... for information and necessary action.

)

HP

Adaitional'degisvtrar ( L
!
Pa
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 133f q 2.:If /RG/LP Dated:9t08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Sharyar Gul
S/O Mohd Shafi

R/O Rajnagar Budhgal, Mohalla Naik, near Govt. Middle School Budhal,
Tehsil Koternanka, District Rajouri.

vide notification No. 999 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. I

By Order r,. 4M’ if
(Mohammad Yasin Beigh)
Regjstrar AdministratBNo: Ld I'd ( 6- L3 RG/LP Dated:%08.2025

P

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Sharyar GuI, Advocate

. .. ... for information and necessary action.

Additional Regis&ar (

L/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3 '>6 2.af /RG/LP Dated:94.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avnish Kumar
S/O Shri Charanjeet
R/O Chani Mansar (Lake), Tehsil Majalta & District Udhampur

vide notification No. 960 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL,B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order la
a'

(Mohammad Yasin Beigh)
Registrar Administra#on

Dated:P.08.2025 V kN„ tIsttl eq-71 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avnish Kumar, Advocate

. .. ... for information and necessary action.

Additional /Regfstrar ( L
C/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1337 2o2f/RG/LP Dated:7+08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruchika Dogra
D/O Shri Mohan Lal Smotra

R/O Neeli Nalah, Barola, Dhanni, Tehsil & District Udhampur.

vide notification No. 1019 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

r p) n

(Mohammad Yasin Beigh)

Q&K;\BbC
By Order

Regjstrar Administratk)n

p"’'""""”"”FNo:
II Fl 1 in PL

-7? RG/LP Dated:>X08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur.
('PC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ruchika Dogra, Advocate

. .. ... for information and necessary action.

/, ;it,.Additional Re
\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1338 aJ 2©2f /RG/LPa
Dated : 94.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Geetaanjali
D/O Shri Nasib Singh
R/O Village Shahpur, Tehsil Koteranka, District Rajouri

vide notification No. 1289 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order J
d->' \ _/- P’

(MohamrMd Yasin Beigh)

-„*„-:T"'“-':":'“FN„ q?yao- aq- RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Geetaanjali, Advocate

. .....for information and necessary action.

!dditional Registrar (A.P)
V/
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 133 ?q2%If/RG/LP Dated2#.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manali Vaid
D/O Shri Anil Gupta
R/O W.No.10, Bishnah, Tehsil Bishnah, District Jammu

vide notification No. 993 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r)'
(Mohammad Yasin Beigh)
Registrar Administratjon

Dated: D}.08.2025 P &N„ q aLl & g-'tS RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manali Vaid, Advocate

. .. ... for information and necessary action.

Efra r ( L a P )dditional R

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Z yo 26;If /RG/LP Dated:et.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashiq
S/O Shri Mohd Iqbal
nO Village Ladote P/O Kalalkass, Tehsil & District Rajouri

vide notification No. 1311 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sout.lh the absolute/final enrollment as an
Advocate is ordered there before. Ibf

By Order
Mohammad Yasi==iI)
Regjstrar Administration

D a t e d : 11%[ n 0 8 n 2 0 2 5 11111 kN., -1%'lq6-go 3 RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
&;nageF,’Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Rajouri.
(.,PG e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

In(..,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Ashiq, Advocate

. .. ... for information and necessary action.

ditiona1 kegislrar ( L.P)
a/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

EXTENSION

OF PROVISIONAL ENROLLMENT III

NOTIFICATION

N,: \3-7 r dy6zf /RG/LP Dated : ??.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Devi
D/O Shri Phalato Ram
R/O Village Baryal Kawa, Tehsil & District Udhampur

vide notification No. 1011 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ‘
r)'

(Mohammad Yasin Beigh)
Regjstrar Administration

r"' "'"';’INo: L4%<bY- tI RG/LP Dated :2t.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pooja Devi, Advocate

. .. ... for information and necessary action .

L 9 i s t r a r ( t )

Additionat R
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HIGH COURT OF JAMMU & KASHMIR. AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: B q, Ho /RG/LPD Dated : 9}. 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjali Sharma
D/O Shri Anil Kumar
R/O House No.103, Sector-4, Trikuta Nagar, Tehsil Bahu, District Jammu.

vide notification No. 1193 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

'.. ”“
(M6hamnRd Yasin Beigh)
Registrar Administration

„_ U n
Dated#t 08.2025

By Order

No: Ldlgt9- 1 q RG/LP - &
Copy forwarded to the:

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjali Sharma, Advocate

. .. ...for information and necessary action.

Registrar ( L"F:"(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3 ca al 2%2'f/RG/LP Dated#7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhil DK Singh
S/O Shri Devinder Singh
R/O Ward No.16, Lane No.3, Sarasvati Vihar, Upper Shiv Nagar, Tehsil &
District Kathua

vide notification No. 1206 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of lrovisional licence/enrollment must be
sought before the date of expir
Mvocate is ordered there before.

Mthe absolute/final enrollment as an

%Gr

l Ctf
By Order /a

(Mohamnm1 Yasin Beigh)
Registrar Administratijon

'-–-– [LI? g 2v - ## RG/LP D,t,d,}+.08.2025

copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judgel Kathua
Secretary1 Bar Council of India, New Delhi.
a;nageF,’Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Kathua
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhil DK Singh, Advocate

. .. ... for information and necessary action.

Additional Regigtrar ( L.P)

Ab/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IB qq d 2df/RG/LP Dated P? .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. IVlehak Jabeen

D/O Shri Qasim Ud Din
R/O Pacca Talab, Babu Fort, Tehsil & District Jammu

vide notification No. 1304 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. 1

W'b5By Order
(Mohammad Yasin Beigh)
Registrar Administratign

rD'

KNo: Ll 1< 98 -bS RG/LP Dated:St08.2025 ’L/

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Jabeen, Advocate

. .. ... for information and necessary action.

A\dditional Regigtrar ( L.P)
a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # #

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: f3Q' i/RG/LPtO, Dated :27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonali Sharma
D/O Shri Ganesh Dutt

R/O Satura, Upper Gurha Mehtian, Tehsil Hira Nagar, District Kathua

vide notification No. 1271 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

r IL L!!II+
By Order r'ny

(MohamBrad Yasin Beigh)
Regjstrar Administration

U /[No: L( 7 (36 - VB RG/LP Dated:b.08.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonali Sharma, Advocate

for information and necessary action

Additional Registrar (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tBL76 42.ZJ/RG/LP Dated,P.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhanu Dev

S/O Shri Ranjit Bhadur Bandral
R/O Village Zangli, Shamthi, Tehsil Kastigarh, District Doda

vide notification No. 562 of 2022/RG/LP dated 27.05.2022 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

nJ
By Order doy

(Mohammad Yasin Beigh)
Registrar Administratipn

][) a (e 1cf# # 0 8 a 2 0 2 5 r &N„ yYyy - fI RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bhanu Dev, Advocate

. .. ... for information and necessary action.

:L=e,r„....,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /By:7 WRc;ltP Dated:2*.08.2025

Provisional admission granted under Advocates Actt 1961 in favour of

Mr. Sumeet Singh
S/O Shri Uttam Singh
R/O H.No.52, Manhas Niwas, Doomi, Tehsil Bhalwal, District Jammu

vide notification No. 1025 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the ('ID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

-,. ''
(Mohammad Yasin Beigh)
Registrar Administra gon

By Order

N,: td%<; q9- <q RG/LP Dated:2}.08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumeet Singh, Advocate

. ..... for information and necessary action.

A&U'r”i R'gl't”' ( b.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (gq 8
a

; Mr/RG/LP Dated:#08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manat Ali
S/O Shri Mohd Ashraf
R/O Village Jinder Khurd, Tehsil Bishnah District Jammu

vide notification No. 984 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order r>. S&na
(Mohammad Yasin Beigh)
Registrar Administrat}pn

lyNo, L(7 S G. -o RG/LP D,t,d,9108.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar -for information and
also keeping record of the same.
Mr. Manat Ali, Advocate

. .. ... for information and necessary action.

!egisdar ( L.P)
Adbitional

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3 t/?q J,it /RG/LP Dated A. 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Jain
S/O Shri Raj Kumar
R/O H.No.45-C, Gali
Jammu

Hakim Paras Ram, Jain Bazar, Tehsil and District

vide notification No. 980 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. _ ,

By Order r-, . L. /M
(Mohammad Yasin Beigh)
Registrar Administrat bn

No: q +(Ca ag RG/LP Dated :h.08.2025 b &
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Karan Jain, Advocate

for information and necessary action

!trar ( L.F)Akiditional /ReI
k A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (3 go d2./f/RG/LP Dated:#08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashwani Kumar
S/O Shri Krishan Dutt Sharma
RyO Fatwal P/O Bana Chak, Tehsil Bishnah, District Jammu

vide notification No. 1639 dated 28.03.2019 for a period of one Year has been

extended till 31.12.2026 subject to the verification of his/her Certificates/LL-B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of
souqhn)efore the date of expir'
Mvocate is ordered there before.

lrovisional licence/enrollment must be
unless the absolute/final enrollment as an

.„'’'
k

By Order
(i4’oham;mYasin Beigh)
Registrar Administratif)n

UFrNo: Qa < 7G- 83 RG/LP Dated:94.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi. . r

Gana&–e£ ’Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
(./pc e_(.-/t,:)urts, Hiih Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Int,.,harge Librayt High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashwani Kumar, Advocate

. . . . . . for information and necessary action .

Abditiona1/ Regf;trar ( L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 13 g/ 2ccor /RG/LP Dated9?08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhawani Sharma
D/O Shri Shanti Saroop
R/o Village Chadwal, Tehsil Hira Nagar, District Kathua

vide notification No. 1216 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

(,.-.,ertific,ates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhHMRexpiry unless the absolute/final enrollment as an
Mvocate is ordered there before. . .

By Order
aS

/-)'
(Mohammad Yasin Beigh)
Registrar Administrat I)n

D,t,d,£4.08.2025 b &No; tda q&q -q 1 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
&anage£ Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
(./pc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bhawani Sharma, Advocate

for information and necessary action.

iona1 Regiarar ( L.P)A
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HIGH COURT OF JAMMU & la\SHMiR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3 <9 q2o2f /RG/LP Dated :Jt. 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deerez Khajuria
S/O Shri Som Raj
R/o Marhote Bera, Tata Pani, Tehsil Kalakote, District Rajouri

vide notification No. 1218 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

a. \ 7H'&frS'a
(Mohamrml YasiH Beigh)
Regjstrar AdministrationRT

By Order

rNo: q+3;q2-qq RG/LP Dated:2X08.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Managerf Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Deerez Khajuria, Advocate

. .....for information and necessary action.

Additional Registrgr (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 13<3 dJ,if /RG/LP Dated:2808.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Purvehi Khajuria
D/O Shri Ram Swroop Khajuria
R/O Village Ucha Pind, Tehsil Ramkot, District Kathua

vide notification No. 1241 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. .

By Order fP)
(Mohammad Yasin Beigh)
Registrar Administrat+)nFD,t,d,a7.08.2025 tU

itS

No: q7 Go' - b+ RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Purvehi Khajuria, Advocate

. .. ... for information and necessary action.
\

I
A

A&ditional kegist}ar ( L.P

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ lg fY d 2oaf /RG/LP Dated :,a 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Majid
S/O Mohd Zulf
IUO Hill Tak, Upper Dodaj, Tehsil Darhal, District Rajouri.

vide notification No. 1288 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought b y I .

Advocate is ordered there before. b =
1\X

By Order f)'
(Mohammad Yasin Beigh)
Registrar Administra gon

Dated: M08.2025 U kN„ L476Dg - /S RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Rajouri
GP(.-, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Majid, Advocate

. .. ... for information and necessary action.

Abditional R’egistrbr (
L/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3 {{ q J&r/RG/LP Dated 97.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohabat Ali
S/O Mohd Sadiq
R/O Village Nadian, Tehsil Darhal, District Rajouri.

vide notification No. 1224 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administra Hon

D,t,d,».08.2025 P &N„ td aGIG - 93 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
(,PC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohabat Ali, Advocate

. .. ... for information and necessary action.

©-’“H["’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /g €6 ag,',,K /RG/LP Dated : 2408.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pankaj Saproo
S/O Pintoo Kumar Saproo
R/O Krishna Nagar, Kashmiri Basti, Miran Sahib, R.S. Pura, District Jammu

vide notification No. 1238 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /a'
(MohamImd Yasin Beigh)
Registrar Administra#on

N„ HeGSt+-BI RG/LP Dated2}.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pankaj Saproo, Advocate

. .. ... for information and necessary action.

=J'&P'
A&litional Rl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tag? AA/RG/LP Dated =7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nakul Singh
S/O Shri Pritam Singh
R/O Village Barmori, Post office/Tehsil Nagri Prole, District Kathua

vide notification No. 1006 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

be

By Order
a-a

(XRh,in iet:;iT'
T“W"'"'"'"“'"?'"

IXNo: \{+ G 32-39 RG/LP Dated:27.08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Kathua
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(,',harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nakul Singh, Advocate

. .. ... for information and necessary action.

4istrar (_L.P)Additio41 JI--R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 13{d 9c9'$ /RG/LP Dated2 t.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajjad Ahmed Sheikh
S/O Bashir Ahmed Sheikh
R/O Village Kunda, Tehsil Pogal Pristan, District Ramban

vide notification No. 1042 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ,

By Order /Hy

(Mohammad Yasin Beigh)

[RegqPar Administra
Dated:ah.08.2025N„ LI;}GL{D-'{+ RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sajjad Ahmed Sheikh, Advocate

for information and necessary action

ditional'R’egisIrar (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: r3€7 dial /RG/LP Dated :Jt 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajda Batool
D/O Amir Hussain Shah

R/O Village Surhoti, Tehsil Mendhar, District Poonch

vide notification No. 1044 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order nU
(Mohammad Yasin Beigh)
Registrar Administrafon

DatedO7.08.2025 U kN„ Lt?698-SS RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sajda Batool, Advocate

. .....for information and necessary action.

'"r
Additional Registrar (



86

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 1366 BT a,aS /RG/LP Dated Jt .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Alankrit Sharma
S/O Shri Rakesh Sharma
R/O 41/7, Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1197 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order f)'
(Mohammad Yasin Beigh)

~W'’'Ad"i"*"’y"
IV

„#:aq”

No: qqbg G- C3 ,„„ Dated: M08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Alankrit Sharma, Advocate

for information and necessary action

:r„..Additional Re

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [361 2o2£/RG/LP Dated:Yt08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shaik Manzoor
S/O Manzoor Ahmed
R/O Village Bhatali, Tehsil Thannamandi, District Rajouri

vide notification No. 1263 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(Mohammad Yasin Beigh)
Reastrar Administratipn

f)By Order

/yNo: tIa G CLr -7) RG/LP Dated:al08.2025
L/

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shaik Manzoor, Advocate

. .....for information and necessary action.

,dditional Registrar (4/ -P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /.?62 q
i

' oaS /RG/LP Dated :9 t.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Singh Katoch
S/O Jai Lal
R/O Pogal, Tehsil Pogal Paristan, District Ramban.

vide notification No. 1265 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

aTvX,bf
By Order

(IGiham£'masin Beigh)
Registrar Administrataion

No: t4?Gq2-?q RG/LP Dated:P.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sandeep Singh Katoch, Advocate

\

for information and necessary action

%

Ada itional RegisXrar ( Lt/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

“: ~’';H’'’''-''--Dated :27.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Urgyan Thinley
S/O Rinchen Thupstan
R/O Leh Ladakh, Taru Village- Thagzurpa, House No.48, Tehsil & District
Leh.

vide notification No. 1316 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order n•
(Mohammad Yasin Beigh)
Regjstrar Administration

I

I<Wv\6

bNo: q+G &c) -87 RG/LP Dated:ya.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Leh
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Leh
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Urgyan Thinley, Advocate

. . . . . . for information and

“P"’““;""'-%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3£Qd 2©2f/RG/LP Dated :2+ .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaishali Singh
D/O Shri Sukhbir Singh
R/O Village Suchani, Tehsil Vijaypur, District Samba

vide notification No. 1317 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order _,. \ /.„’”'
(Mohamrm Yasin Beigh)
Registrar Administr4rjion

N„ q:tea&- Rg RG/LP Dated:>.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vaishali Singh, Advocate

. .. ... for information and necessary action.

ional Regist"rar ( IeP)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tg 6{ '92,2£/RG/LP Dated : 2408.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Singh Sohil
S/O Shri Hari Dass Singh Sohil
R/O Sojmatna, Inyar, Tehsil Ramsoo, District Ramban

vide notification No. 1279 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W;hid/'-)'
(Mohammad Yasin Beigh)
Regjstrar Administration

w'’'""'"”"FNo: Ll:tCI 6 - '%3 RG/LP Dated: J&08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sandeep Singh Sohil, Advocate

. .. ... for information and necessary action.

dditional R8gistrar
U V~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1386 4 9.2 r/RG/LP Dated :at. 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vishakha Sharma
D/O Shri Kalidass
R/O Industrial Estate, Dhar Road, Udhampur, Gole Mela Rathian, Tehsil &
District Udhampur

vide notification No. 1319 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

_ hJ+ J'#:_o, _.\K

/0By Order
(Mohamnnd Yasin Beigh)
Registrar Administratjon

N„ q:I?o 'r- II RG/LP D,t,d,9+.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vishakha Sharma, Advocate

. .. ... for information and necessary action. A 1/’

Registrar ( L

4
Addhional

U
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / 36"'Z£/262f/RG/LP Dated2Z08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Safeer Ahmad
S/O Shri Gulzar Hussain
R/O Hari Ward No.1, Tehsil Surankote, District Poonch

vide notification No. 173 dated 18.06.2019 for a period of one year has been

extended till 31.12.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmbnt as an
Advocate is ordered there before.

b5
By Order a r

(Mohammad Yasin Beigh)
Registrar Administrafion

N„ Q7?13- lq RG/LP Dated: 27.08.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Safeer Ahmad, Advocate

. ..... for information and necessary action.

Additiona
\/

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 136 Q r/RG/LP Dated : n. 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Reyan Chak
S/O Mohammad Rafiq Chak
R/O Eidgah Colony, Kiryani Talab, Narwal Bala, Tehsil Babu, District
Jammu

vide notification No. 988 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ,

{\$
By Order /):

(MbhammMFYasin Beigh)

TRegistrar Administr4
Dated:9208.2025 UNo: q 7%) a '->t RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Reyan Chak, Advocate

. .. ... for information and necessary action.

Regisvtrar ( LP )
b

Abditiona
4/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No: /36? a o£J/RG/LP Dated :J t08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Iqram Hussain Choudhary
S/O Mohammed Sadiq
R/O Katarmal, Bloc; Panjgrain, Tehsil Manjakote, District Rajouri

vide notification No. 1293 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. .

By Order r)-
(Mohammad Yasin Beigh)
Regjstrar AdministrationTDated:94.08.2025 U 'No: Ly%aaB -3 g RG/LP

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Iqram Hussain Choudhary, Advocate

. .. ...for information and necessary action.

Abditional Registrar (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

t3ao d2o2f /RG/LP
@

Dated : Jt 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourav Kumar Sharma
S/O Shri Koshal Kumar
R/O Kotedhara, Tehsil & District Rajouri

vide notification No. 1043 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. , ,

#b$aBy Order f)'
(Mohammad Yasin Beigh)
Registrar Administratbn

t/ /VNo: 17;7436- Pg r\u/ l_r Dated :) +.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sourav Kumar Sharma, Advocate

. .. ... for information and necessary action.

naI Registrar (Additio
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 13+1 ©7 2o2S/RG/LP Dated y t. 08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ansari Maraj Alam
D/O Shri Ansari Jawed Alam
R/O House No.220, Tilwanpura, Asher, Tehsil Banihal, District Ramban

vide notification No. 1210 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

_. L /*#M“
(MohamTad Yasin Beigh)
Regjstrar Administration

w’'"'-""';"’'F
By Order

No: Lj;tag'i- SI RG/LP Dated:,,2h08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ansari Maraj Alam, Advocate

. .....for information and necessary action.

©'"’"'’:;""' T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /3 ,1 : 2 oaI/RG/LP Dated : P.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Mustkeem Baig
S/O Mohd Farooq Baig
R/O H.No.408, Amphalla, Tehsil & District Jammu

vide notification No. 990 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order r)-
(Mohammad Yasin Beigh)

FRegjstrar Administrati1/
Dated:> t.08.2025 -N„ -1%+ga-g'I RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Mustkeem Baig, Advocate

. .. . . .for information and necessary action. Z

'“’'“i''$
Abditio
t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 13 aB 2o2f/RG/LP Dated:::7.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mashkoor Ahmad
S/O Mohd Sabir
R/O Village Kalihand, Tehsil & District Doda

vide notification No. 1307 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order to:{ DO’a"5''

(M'ohammad Yasin Beigh)
Regjstrar Administrati(Hr

/n'

P rNo: tI?q 4 . - Ga RG/LP Dated:az08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mashkoor Ahmad, Advocate

'q
Asj'djtional Regigtrar ( ldP)

if. .. ... for information and necessary action.

p"-- '”*-' %
C++
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \37 V §/2.2£/RG/LP D,t,d,2+.C 8.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Wasid
S/O Mohd Naseem

R/O Nar Samuti, Ward No.1, Tehsil Mendhar, District Poonch.

vide notification No. 1300 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ,halk#i.f
(Mohamrmd Yasin Beigh)
Registrar Administratjon

I[) a t e d : 3 11L 0 8 B 2 0 2 5 11!J P

r='

No, t+7 aCt- I<, RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Wasid, Advocate

. .. ... for information and necessary action.

W’Alf
naI Registrar ( L,P)Abditio

q/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION -----h

\-\
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: gRc\\\ &\)\IS/RG/LP Dated:U.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kaneez Fatima
D/O Mohd Rahim
R/O Village Shaker Chiktan, Tehsil Chiktan, District Kargil

vide notification No. 1295 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order r) ' \k /#- - nz)
(Mohammad Yasin Beigh)

'## i.a\$

Registrar AdministratioD

r”""""""-&N„\\X & \\>-\bLRG/LP Dated: )8.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kargil
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kargil
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kaneez Fatima, Advocate

. .. ... for information and necessary action.

IRg

'”""''-?
Additional

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ bins ~\ >ba/RG/LP D,t,d,>808.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Antrikshita Bahu
D/O Shri Mohan Lal Bahu
R/O Mundhar Dhrobary, Tehsil Kastigarh, District Doda

vide notification No. 1190 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

XJb£
/0

(Mohammad Yasin Beigh)

Ref:ar Administratk)n
Dated:28.08.2025

By Order

No; tlllba-\s RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Antrikshita Bahu, Advocate

. .. ... for information and necessary action.

Additional Registrar ( L.P)
(/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ lnG q9 bIT/RG/LP Dated:\Q.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saqlain Niaz
S/O Shri Niaz Ahmed
R/O W.No.5, Mohalla Kote, Fazalabad, Tehsil Surankote, District Poonch

vide notification No. 1264 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

n. L/,'’%M'J
(Mohamnml Yasin Beigh)

:'gly*' Ad"i"i;t'’"'/
K

By Order

No: HI'? [ c –is RG/LP Dated:A.08.2025

Copy forwarded to the:

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saqlain Niaz, Advocate

. .. ... for information and necessary action.

Ad&tional Registrar ( L
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: Dahl b\),d/RG/LP D,t,d:>8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aayush Malhotra
S/O Shri S.K Malhotra
R/O House No.75, Sector-6, Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1191 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order IA,X;Wu'r)'
(MohamM Yasin Beigh)
Registrar Administratior/

FYNo: hq ?JH-3 / RG/LP Dated: n.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aayush Malhotra, Advocate

. .. ... for information and necessary action.

IV"==,i'",.'. W
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 93(\R s\ _/RG/LP Dated: A8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Sharma
D/O Shri Tarsem Sharma
R/O JK-02-002284511, Village Changran, Tehsil & District Kathua

vide notification No. 1303 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollfnent as an
Advocate is ordered there before.

\% q if
By Order f)'

(Mohammad Yasin Beigh)
Registrar Administrati9n

No: \t 1 932--B? RG/LP Dated:)8.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manisha Sharma, Advocate

. .. ... for information and necessary action .

strar ( L.P),dditional ReJI
t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ii'a'\ b}>bJ/RG/LP Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mariyam Musserat
D/O Mohd Qazam
R/O Village Topa Dodaj, Tehsil Darhal, District Rajouri

vide notification No. 1302 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. fJ

By Order f)'
(Mohammad Yasin Beigh)

FRegjstrar Administratio

Dated:W.08.2025 liII/No Jul 7Qb-q7 RG/LP

Copy forwarded to the: .

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mariyam Musserat, Advocate

for information and necessary action

’P

Al lional Registrar ( L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Mb b\ ba/RG/LP Dated:W.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjum Kousar
D/O Ab Rashid

R/O Village Bagga, Tehsil Mahore, District Reasi

vide notification No. 1208 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

,>{
By Order r)'

(Mohammad Yasin Beigh)
Registrar Administratioq

„;tIn R kb,-n\ RG/LP D,t,dl&.08.28

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anj um Kousar, Advocate

. .. ... for information and necessary action .

laI Registrar ( LAl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:a aN e>\ PDa/RG/LP Dated:9Q.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rubina Alam
D/O Monawwer Alam
R/O Village Kalaban, Tehsil Mendhar, District Poonch

vide notification No. 60 of 2022/RG/LP dated 23.02.2022 for a period of one year

has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

,bg3M““By Order r)'
(Mohammad Yasin Beigh)
Registrar Administratigp

/}No: Clr qR?..-al, RG/LP Dated:)$08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rubina Alam, Advocate

for information and necessary action

Additi6al’Reg:;trar ( L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: RQbl .\ >uK/RG/LP D,ted)8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harpreet Singh
S/O Charanjeet Singh
R/O F 467, Sector-2, Nanak Nagar, Tehsil Bahu, District Jammu

vide notification No. 975 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

„ry~I
By Order

Registrar Administrati(#

ra
(Mohammad Yasin Beigh)

KLl iq HI-QQ Dated9& .08.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Harpreet Singh, Advocate

. ..... for information and necessary action.

Additional Regi\;trar (

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: baKR ,} }bE /RG/LP Dated:W.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mandeep
S/O Shri Munshi Ram

R/O Village Dalsar Challar, Tehsil Ramnagar, District Udhampur

vide notification No. 983 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

',- t/*'“
(Mohamrmd Yasin Beigh)
Registrar Administrat}pn

u"”""""-"F

I

By Order

No: haq &l-q4 RG/LP Dated : >Q08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mandeep, Advocate

. .. ... for information and necessary action .

p""-""'F’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: DbA, b\ )\d /RG/LP Dated:n.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Noor-ul-Amin
S/O Shri Bahir Ahmed
R/O Shadole, Tehsil Mahon, District Reasi.

vide notification No. 1001 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order r)'
(Mohammad Yasin Beigh)

Registrar Administrati(p

I!rIIIIII) a (e d ; )& B 0 8 B 2 0 2 5 bhr qq? Adr„hRGAP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Noor ul Amin, Advocate

. .. ... for information and necessary action.

CAr
AdI litional
a/

Registrar (L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: jeSs 6\Ad/RG/LP D,t,d,)$.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Maneeha Shaheen
D/O Shri Nasrullah Khan
R/O Near State Bank of India, Mohalla Anderkot, Tehsil & District Rajouri

vide notification No. 996 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order t\X
fl . \n###P -I

(Mohammad Yasin Beigh)
Registrar Administratiqn*"”-""--"F

No: L480t bf- I) - RG/LP Dated:U.08.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar information and
also keeping record of the same.
Ms. Maneeha Shaheen, Advocate

. for information and necessary action. AA
"a''"’'“'';'"“'-''b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: 3 auG by )bLg/RG/LP Dated: 20.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karmjeet Singh
S/O Shri Rattan Singh
R/O Village Karyan, Tehsil Bhalla, District Doda

vide notification No. 979 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.@tV”
4Hny

(Mohammad Yasin Beigh)
Rfgistrar AdministratWn

1)
No: hNc) (3- JI\ RG/LP Dated:h).08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Karmjeet Singh, Advocate

. .. ... for information and necessary action.

ional Registrar ( L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: bQ t\R c+ gEtS /RG/LP Dated)Q.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Usama Hashmi
S/O Syed Nazir Hussain
R/O Ghat Tehsil & District Doda.

vide notification No. 1035 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. . ,

By Order r

(M’ohammad Yasin Beigh)

}D,f,d..28.08.202:eP’rar 'I n11nlstrat1N„ tIBG}t')Q RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Usama Hashmi, Advocate

. .. ... for information and necessary action.

Additional Registrar ( L.PO
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 SLR b\ 2bz£/RG/LP Dated:A.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hunardeep Singh
S/O Shri Bikramjeet Singh
R/O 8-A Extension, Gandhi Nagar, Tehsil Rakh Bahu, District Jammu

vide notification No. 1868 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ,'f

By Order r>r
(Mohammad Yasin Beigh)
Registrar Administratipn

r/ bNo: Lt ahN-3( RG/LP Dated:U08.2025

Copy forwarded to the:

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hunardeep Singh, Advocate

. .. ... for information and necessary action.

ional Registrar ( L.P)

(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: #RbI 6} Ag/RG/LP D,t,d28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waqar Hussain Shah
S/O Mob(1 Alyas Shah
R/O Raj Nagar, Budhal, Tehsil Koternaka, District Rajouri.

vide notification No. 1056 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
unless the absolute/final enrollment as anirsought before the datMfEex

Advocate is oar ered there before.

By Order
>qJ

$dK IB):5

(Mohan
Re£istrar AdministratIon

11 /

r)-
ad Yasin Beigh)

heb 37-h A RG/LP
Copy forwarded to t

No: Dated:W.08.2025 V

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waqar Hussain Shah, Advocate

. ..... for information and necessary action.

Additional
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: h&\b a\ abK /RG/LP Dated:W .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Kumar
S/O Shri Bishan Dass

R/O Village Kambal Danga, Tehsil & District Udhampur.

vide notification No. 1248 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Of
(Mohammad Yasin Beigh)

'}
Registrar Administr

Dated:\\.08.2025 U
ion

N,'hRh\\ S- tl RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahul Kumar, Advocate

. .. ... for information and necessary action.

Additional Registrar ( }.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„> R\\ ,\ lbS /RG/LP Dat,d,74.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rush(la Choudhary
D/O Shri Gulam Hassan

R/O Lower Laxmi Nagar, Sarwal, Tehsil & District Jammu.

vide notification No. 1017 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. , / r

By Order fa'
(Mohammad Yasin Beigh)

VRegjstrar Administrat
Dated:d.08.2025 1/N„ ttRbS b-Kb RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rushda Choudhary, Advocate

. .. ... for information and necessary action .

Alditional Registrar ( L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ?Q \Lb\ bA /RG/LP Dated: 2&08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumit Singh Mantras
S/O Shri Neen Kumar Mantras
R/O Village Meherara, Tehsil Bhaderwah, District Doda

vide notification No. 1041 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ;\r

MM:H..,.„"©'’' ""--*""['

fI
(Mohammad Yasin Beigh)

No: hOb(rF Ca RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumit Singh Mantras, Advocate

. .. ... for information and necessary action.
qb

Registrar (Aaditiona
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: )Q\3 q i\xg/RG/LP Dated:la.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tahir Hussain

S/O Mohd Ayoub Dar
R/O Village Seel, Tehsil & District Doda

vide notification No. 1049 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

_,. L ?„d
(M6hamrml Yasin Beigh)
Registrar Administratiqn

N„ h 8669-1G RG/LP tXDated:$ .08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tahir Hussain, Advocate

. .. ... for information and necessary action.

Additional
4/ Registrar ( L.P

$
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

>R\t\.t\ hK/RG/LP Dated:)Q.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gourav Phounsha

S/O Shri Tilak Raj
R/O Village Balore, Tehsil & District Samba

vide notification No. 971 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order _. ea”
(Mbhammad Yasin Beigh)

tt dtit,- &b RG/LP D,t,d:}&08.2025

:rar Administration
11

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gourav Phounsha, Advocate

. ..... for information and necessary action.

Af
”F"-~'""'-%



122

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: PQ\q A hK/RG/LP Dated: a.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubam Sharma
S/O Shri Satish Kumar
R/O Village Muthi, Tehsil Jourian, District Jammu

vide notification No. 1033 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .(

r)'
(Mohammad Yasin Beigh)
Registrar Administratioxr

D,t,d:)i$.08.2025 U kN,; Q&bds-'q’) RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shubam Sharma, Advocate

. ..... for information and necessary action .

stPar ( L.P)A\iditional Regi
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:D&\k 6\ AB /RG/LP Dated: W.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumit Singh Jamwal
S/O Shri Jogeshwar Singh Jamwal
R/O Near I.T.B. P.F Transit Camp, Ward No.49, Channi Rama, Tehsil Bahu,
District Jammu

vide notification No. 1259 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subiect to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ,bf

By Order f)'
(Mohammad Yasin Beigh)
Registrar Administratiqn

No: tI a\q 3- jbC RG/LP Dated:W.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumit Singh Jamwal, Advocate

. .. ...for information and necessary action. . .'„

onal Registrar ( L.Add iti
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: PG\\'\ b\ >LB /RG/LP D,t,d,IB.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Afridi
S/O Shri Shabir Ahmed
R/O Village Bathoie, Tehsil Mahore, District Reasi.

vide notification No. 1257 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

lg
By Order

Registrar AdministratiQn

rD
(Mohammad Yasin Beigh)

No: QQt Ql-b& RG/LP Dated:K.08.2025
1/ N/

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Afridi, Advocate

. ..... for information and necessary action.

G=U..
a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: pG\a ~\ /bA/RG/LP D,t,d:>Q.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aman Kumar
S/O Shri IVladan Lal
R/O Ward No.1, Near Panchayat (;bar, Nlaralia, Miran
Pura, District Jammu

Sahib, Tehsil R.S.

vide notification No. 1194 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

,q:@””
IVf

By Order
(MohamMd Yasin Beigh)
Registrar AdministratipnL

/n)

yQ r t\) ( RG/LPNo Dated:Q.08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aman Kumar, Advocate

. . . ... for information and necessary action .

"e“~~""''"t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: )n\q\ b\ ;\25 /RG/LP Dated:18.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arun Singh
S/O Shri Balwant Singh
R/O Village Bajja, Tehsil Chiralla, District Doda

vide notification No. 1195 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to\ the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

</
(Mahammad Yasin Beigh)

r AdministraIiL eI I

25

By Order

N,; b&\ \a_hH RG/LP D,t,d:)&.08.20
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arun Singh, Advocate

. .....for information and necessary action.

dditio
U

naI Reg%strar (



127

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No: )Q)b &\ abS /RG/LP Dated::a.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ghulam Murtaza Budhana
S/O Ghulam Mohi UI Din
R/O 20, Village Kalaban, Tehsil Mendhar, District Poonch

vide notification No. 972 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

O)§

By Order FO
(Mohammad Yasin Beigh)
Regjstrar Administration

r’'"""'"’;“’'"%No: lIB ( bS- 32aG/LP Dated:)R08.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ghulam Murtaza, Advocate

. .. ... for information and necessary action.

dr,ional ReG ''bAl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ) R\\ 6\ abE/RG/LP Dated:a.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivani Thakur

D/O Shri Sudershan Singh
R/O Ukhral, Panchal, Tehsil Pogal Paristan (Ukhral), District Ramban

vide notification No. 1002 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

1if
By Order r)-

(Mohammad Yasin Beigh)
Registrar Administratiqn

D,t,dD2.08.2025 L kN,' tt at ?>3'.LLb .RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shivani Thakur, Advocate

. ..... for information and necessary action.

"W'"’"'’:=*”“"'’k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: DR Lb,,\ ;bK /RG/LP Dated)&.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Bilal Choudhary
S/O Mohd Sadiq
R/O 425, Digiana, Near Ashram, Tehsil South, District Jammu

vide notification No. 966 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(Mohammad Yasi-n Beigh)
Registrar Administratipn

eFT?''ra

P

By Order

IVNo; tIR th\ -\Q RG/LP Dat,d,)Q.08.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr Bila1 Choudhary, Advocate

. .. ... for information and necessary action.

Additional !egistrar (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: as \\ b\ 96 S /RG/LP Dated::n .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. yasir Arfat
S/O Shri Liyaqat Ali
R/O Dhanmasta, Tajnihal, Tehsil Pogal Paristan, District Ramban

vide notification No. 1321 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

t 11PM IIIIII!IJ:1 d)b!IBy Order r)'
(MohamKad Yasin Beigh)
Regjstrar Administration

[L/No: q &\ka - gC RG/LP Dated:)8.08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yasir Arfat, Advocate

. ..... for information and necessary action.

dditional Registrar (

[ '€
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JaIL\ b\ bA/RG/LP Dated:)D.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adnan Javaid
S/O Shri Javaid Ahmed
R/O Village (Mohra Bachai), Samote, Tehsil Surankote, District Poonch

vide notification No. 1198 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

q8:cq;KBy Order nb
(Mohammad Yasin Beigh)
Registrar Administrati9nFhol SR- I,-t, Dated:W.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adnan Javaid, Advocate

. .. .. .for information and necessary action.

Abditional Registrar ( L.P)

“ – '%
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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: R$U $ )ba /RG/LP Dated:M.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shut)ham Kumar
S/O Shri Darshan Lal
HO Village Jinder I(alan, Tehsil R.S. Pura, District Jammu

vide notification No. 1284 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

1/a
By Order

(Mohammad Yasin Beigh)
Registrar Administrati9n

L/ VNo: \biaS I I \ V/bl &•/CZjl\qU• /W • vu•a•v•• XJ

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shut)ham Kumar, Advocate

. ..... for information and necessary action.

itrUar ( L.PAdditional
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ')$A c\)bbS /RG/LP DatedZ8 .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mrinal
D/O Shri Vijay Singh Charak
R/O Upstatirs Best & Co, opp.
Tehsil & District Jammu

Post Office, Mubarak Mandi, Panjtirthi,

vide notification No. 1310 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

i rAj1511=

By Order r)
(Mohammad Yasin Beigh)
Regjstrar Administratiur

W'’'"'""""”'}N„ tt Q tl?,', Qb RG/LP D,t,dDD.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mrinal, Advocate

. .. ... for information and necessary action.

Additional Registr Jr ( L

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

RG/LP Dated :$ .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sushant Dave
S/O Shri K.K. Sharma

R/O Jindrah, Dave Enclave, Ward No.2, Tehsil Dansal, District Jammu

vide notification No. 1282 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of
ms ht before then@EalBe of exM
Mo ate is ordered there before.

lrovisional licence/enrollment must be
unless the absolute/final enrollment as an

harf'\d'o
By Order rl'

(Mohammad Yasin Beigh)

No: \al nI-86
Regjstrar Administratipn

?

RG/LP Dated=2Q.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sushant Dave, Advocate

. .. ... for information and necessary action.

(Additional Registrar) a
[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: jaXS}, b\ )bA/RG/LP Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Achyuta Sharma
D/O Virender Kumar Sharma
R/O House No.3A, Sector7, Trikuta Nagar, Tehsil & District Jammu.

vide notification No. 1196 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

'’'S
rBy Order r)

(MohamnMd Yasin Beigh)

D a (e d DB B 0 8 B 2 0 2 :11 e Ii=t r a r JII11pIIIIL d mini str at itNo: \ a \ RIFle RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Achyuta Sharma, Advocate

. .. ... for information and necessary action.

"F''""’'“’';'"“'-'’V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: }&W b\ Iq\ /RG/LP Dated:28.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Deepika Gupta
D/O Shri Sanjeev Gupta
R/O House No.101, Sector 2, Trikuta Nagar, Tehsil Bahu, District Jammu.

vide notification No. 1221 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

##&q“By Order ''-)-
(Mohammad Yasin Beigh)
Regjstrar Administration

c"'--"""FbIG taiNo DatedDB .08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Deepika Gupta, Advocate

. .. ... for information and necessary action.

Additional ’Registrar ( L

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

1:[:111[J ][J ][V1[ ][ ][\11r 1F

EXTENSI©
OF PROVISIONAL ENR

NOTIFICATION

No: )BBb 6\ 2b A /RG/LP Dated:La.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajol Devi
D/O Shri Vikram Singh
R/O Village (Jakhed), Tehsil Latti-Marothi, District Udhampur

vide notification No. 1297 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

IV(
By Order f)r

(Mohammad Yasin Beigh)
Registrar Administratiwr

N, J tLd;_%$–\2– RG/LP D,t,d,)B.08.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kajol Devi, Advocate

. ..... for information and necessary action .

Additional Registrar
U
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: )NB\ b\ hLS /RG/LP Dated:)Q.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubam Sharma
S/O Shri Ravinder Shekhar
R/O W.No.11, H.No.138, Mohalla Shiv Nagar, Tehsil & District Udhampur

vide notification No. 1281 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

... t M
(Mohamrrm Yasin Beigh)

RegPar Administratf n

By Order

No: Lt Q 213 - ab RG/LP Dated 1>008.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shubam Sharma, Advocate

. .. ... for information and necessary action.

Additional Regis#ar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: a\\bbb\ hA /RG/LP D,t,d:24.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Sheraz
S/O Shri Mohd Shafi

R/O Village Swan, Tehsil Koternanka, District Rajouri

vide notification No. 2016 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. . ,

,MaxBy Order r>'
(Mohammad Yasin Beigh)
Registrar Administration

L/ V,
/VNo Jh bEll r }A RG/LP Dated:)8.08.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Sheraz, Advocate

. .....for information and necessary action.

Additional Fiegis%rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:08 B26 \A$OF 2025/RG/LP Dated: >8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Mudasir Amin
S/O Sheikh Mohd Amin

R/O Village Sadiwara, Tehsil Dooru, District Anantnag

vide notification No. 22 dated 05.04.2018 for a period of one year has been

extended till 31.12.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ,\r

By Order f)'
(Mohamm asin Beigh)

r Administrat

No: Lta T)i-.k RG/LP D,t,d:M.08.2025
Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Mudasir Amin, Advocate

. .. ... for information and necessary action.

Additional Registrar (L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAC; AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLIVIENT

NOTIFICATION

No: bbbq,\>,&F 2025/RG/LP Dated: n.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abi(I Bashir
S/O Bashir Ahmad Dar
R/O Lar Teli Mohalla, Tehsil Lar, District Ganderbal

vide notification No. 1160 of 2024/RG/LP dated 22.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(,.„k.:'
~r’"""'"'='"V"

No: bBl Bl.\AN RG/LP

Copy forwarded to the: -

Dated: bX .08.2025

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abid Bashir, Advocate

. .for information and necessary action

Additional Re’“"“-q



ItIL

llIG H COURT OF JAiVIM U & KASHMIR AND LADAKH AT SRI NAGA R
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: a$b£b\) bt;OF 2025/RG/LP Dated:N .08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junad Ul Islam
S/O Mohammad Syed Lone
R/O Halmatpora, Tehsil & District Kupwara

vide notification No. 1171 of 2024/RG/LP dated 22.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)
Re ’ar Administra

nC

LbS -S > RG/LP Dated :}e .08.2025

Copy forwarded to the: -

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Junad UI Islam, Advocate

for information and necessary action

Additional ftegistrar (L



III(; H COURT OF JAMMU & KASHMIR AND LADAKH AT SRI NAGA R
(Exercising pou'ers of Bar Council un(Icr Section 58 of the Advocates Act, 1961 )

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:D &3G 6} 9DHOF 2025/RG/LP Dated,$8.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehran Majid Wani
S/O Majid ARab Wani
R/O Luderwan, Tehsil Trehgam, District Kupwara

vide notification No. 1175 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Of

(Mohammad Yasin Bei

RcghtrarAdminist rat
gh)

No: qd}£,g-( 7\ RG/LP Dated :> 8.08.2025

Copy forwarded to the: -

1

2

3

4

5.

6.

7

Principal District and Sessions Judge. Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mehran Majid Wani, Advocate

. .. ... for information and necessary action.

AqLitional Registrar (L.PA


